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*The Speaker not having sub- sequently accorded the mnecessary
Dermission, the paper was not treated as laid on the Table.
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(iv) REPORTED CLASH BETWEEN SFNIOR

OFFICER OF LAKSHDEEP ADMINISTRA-
TION AND STUDENTS OF J. N. COLLEGE

SHRI P M SAYEED (Laksha-
dweep)* Mr Speaker, Sir, it has now
become my painful duty to bring to
your kind notice an apparently inno-
cent request to the officials by the
students of Jawaharlal Nehru Col-
lege at Kavaratti in the Union Ter-
ritory of Lakshadweep and their
parents not to have inauguration of
the official function within 1t fect
away from the college function on
3rd March, 1978. The students of
the college were celebrating their
college day on 2nd & 3rd of March
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within the college premises with the
permission of the suthorities. On the
same day just 11 feet away irom the
students stage in the college premises,
the government officials constructed
a stage for the inauguration followed
by cultural functions of the ‘Kerala
Samajam’' consisting of only govern-
ment officials of the island, This was
naturally not very much to the lik-
ing of the students as they were
afraid that the government officials
function might mar their college
day. So this matter was discussed
by the students and their parents
and they have decided to send a
deputation to the officials to shift
their venue to somewhere else This
decision was taken solely for the
reason that the students were nol in
a position to shift their function any-
where else away from the college.
Apart from this, it appeared to the
parents as well as the students that
the decision of the officials to have
their function very close to the col-
lege day function is only an acci-
dent and if requested, good sense
would prevail over them and they
would shift their venue from the
college premises With this 'n view
a deputation of parents approached
the semor most officials available on
the island as on that day neither the
administrator, nor the collector wos
available in the island, and conveyed
the feelings of the students and hum-
bl requested that the official incu-
guration may not be near the college
premises where the students college
day celebrations were going on.
This request, to the wutter dis-
may and disappointment of the
island community, evoked only hat-
red towards the deputationists and
students instead of sympathy. In
the result, simultaneously When
the official function of inaugurating
their samajam was taking place,
some miscreants threw a chappal on
the stage from amongst the audience
which totally irritated the official
community Somebody hurled abuseg
from the stage in reaction to *he in-
cident. Suddenly the lights went
off, and in a few minutes, pandemo-



